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Howsvaer, when the learned counssl for the pespondents
weg publ 2 Quely that pericd of t%;&s months gven
nou when the matter has bto be finalised by A.ugust,

894 is too much hg further concsded that thisz

tuday by 11.9.95. In ths svent 5f non paymeni, lhs

penal clause can be added,
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In view of the sbgve fzcis sn

tances, 1 am of the visw that the glsim for
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interest on the delayed payment of conssquancial
benefits for the period from 1,8,81 to j8,10.90
cannol be 8lloued for ancther rsason 2lse,
Tribunezl decided the case referred to above in the

did not direct the payment of any intersst

e

g
o
&
L}
o
L
(w4}
(Y]

on thg conssguential benefits and nou second dudicial
revisw for that relief cannot be takan,. If the

- -ed
applicant apprehandy/ Lhat the respondents may not pay
immediately, he could have eas ily sought reviesu
of the judgement for which ons month's periéd is
provided or he could have filsd a contampt petition
for whish one year period is provided, He has
not sought any of the remediss, He cannot come
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agzin for second time for comsidering of non pay%snt
or delayed payment and for interest an the conss-
guential benafits paid after 24 years, Qné who  is
ausken gats the relief not one who slumbers, In
view of this, the relief claimed for interest cannot
be allousd,

The lazrned counssl far applicent houwever,
nas been firm on the point thst the imtsrest bé
alloWwed on the payment of dcublé HR4 beczuse ituwas
promised by the respondznts to pay the same by
%ugust,1594 and now we are reaching August,1995, In
any case sincs the matter has Eeen decided on the
st&tamant_a? counsel for the respondents and the
administrative matters of old period may tske certain
time to finaslise as is svident in the financial
matter the sanction is obtained at various levels
s0 the request of tha applicant's counsel for payment
of interest can be granted only after 2 months
from the date of this order if the amount of HRA
is mot paid by the date alloued,

The application is, therefore, dispaossd
of in the manner that the relie f for intesrsst
on the delaysd payment on consequantial bens.
fits is disallowed but the respondents are
directed to pay double HRA as s2id in the counter

&s well as by the counbel for the respondents within
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